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IN THE CENTRAL ADRIWISTRATIUE TRIBUNAL
PRINCIPAL BENCH

0,A^ No, 1199/90

New Delhi, dated the 8th August, 1994

CORA PI

Hon*ble Shri S»R, Adige, l1en3bGr(A)

Hon'ble Smt, Lakshmi Swaroinathan, P!smber(3udicial)

Shri Pladhu,
fi/o Railway' Station, Faridabad
Haryana, presei^y residing at
135-D, Lane-7, Krishna Nagar, Delhi,

,,. Applicant

(Wt?ne for the applicant )

V/s

1, Union of India, through General Manager,
Baroda Bouse, New Delhi

2* Divisional Railway Manager,
Central Railway, Dhansi,

3, Station Superintendent, NIT Railway,
Station, Faridabad.

. „, Respondents

(By Advocate 3h,H,K« Gangaani )

JUDGMENT (lORAL^
\

/"Hon*bie Shri S,R, Adige, Member (a) J

In this application, Shri Madhu mho was employed

as a Waterman at the Faridabad Railway Station has prayed for grant

of temporary status followed by regularisation,

!

2» Neither ha nor any body on his behalf appeared when

this case was called out, Shri Gangwani appeared for the respondents and

was heard.

applicant claimfethat he worked as Khalasi
and



- a-

Waterman from 1^7»74 to 30,4,76 and worked thsreaftsr for less than a

month in 1983 j for about 3|- months in 1985 ; for abcjut 4 months in

to
1986 and foi^about 3f months in 1989. He claims that hg^-put

in ^ more than 240 daysy;^and^^therefore, has aequiied/Za^status

of^temporary employee^.

4, Ths Respondents deny this, and avsriafi that the

worked

applicant onTy/ljor a little theR-tnore than three months in
*

1989 as Uaterman at the Railway Station to serve water to

Railway passengers during tl^e summer season and was disengaged

alongwith other Watern^ when his seruices were no longer
that

reauired. The ^Respondents stated/in 1990 he did not even, turn

up for work. They have further statetsi in their reply, which is

also confirmed by Shri H«K,Gangii/ani, at the Bar, that subject

toa/ailability of work, they would be prepared to re-engage

the applicant in the coming summer season according to his

turn in the seniority list of Casual Labourers,

5» In the abaence of the applicant,-we are

to verify whether be actually put in service from 19,7,?/i ,tc

30,4,75 on continuous basis as claimed by him, Houieuer, since

then nearly 18 years have elapsed, and during the years,

1983,85,35 and 1989, the applicant , even on his own admission

aappears to have been engaged only for/jery short period,primarily in

, ,

Under the circumstances, a Case for granting temporary

status to the applicant is not made out^and this application is

the summer season, for servi/ig water to Railway paBBengers.^ /i^.j
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dlsposed of with a direction to the Respondents, to consider

engaging the applicant as^casual labaurery subject to

availability of the work, in preference to freshers^

and according to his turn in the seniority list of Casual

Labourerf, No Costs,

(Lakshmi Swaminathan) (S^R, Adigi)

Plember(O) v PiembBr(A)
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